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LOllI Term LotIDI 

*'749. SHIll ZAINUL 
BASlfE& : 

SHRI O.M. BANAT· 
WALLA : 

WiJl the Ministor of fINANCE 
"e pleased to state ; 

(a) whether Government have 
received a request from Uttar Pradesh 

-Government that the overdraft drawD 
by them be converted into l' years' ]ong 
term loan and recovered in instalments; 
and 

(b) if 10, Government's reactioQ 
thereto? 

MINISTER OF STATE IN THE 
MINISTRY OF PINANCe (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) The Government have already 
decided to provIde to the State a 
medium term loan equivalent to 90 % 
of the State's overdraft as on 28 1.198.s 
recoverable 10 4 years commencing from 
1986-87. As the recovery of this 
amount was already taken into account 
while estimating the State's resources for 
the 7th Plan, the State's approved Plan 
outltlY would not be affected. OQvern .. 
ment, therefore, doel not cousider it 
necessary to extend the period of re
payment to 15 years. 

• 
[Englllh} 

Loan Extended by • !\f.sra Draaela of 
Ualted Commercial Bank 

4750. ~HRI PRAKASH 
CHANDR.A: Will the' MlDister of 
FINANCE be pleased to state : 

(a) "bother nationalised banks 
aive loan to the entrepreneurs for start· 
ia. amall aoale industri es ; 

(b) whether tho Unitod Commer
~lal Ban", Me.r" Brancb, '1\aQchi bM • 

extended a loan of several oror. Qf 
rupees to thd entrepreneurs apont«" 
by SIRDO/SIRTDO operated by ~ 
Institute or Te~hno)ol~ Meara, a~ 
(Bihar); and 

(c) if so, whether about Rs. Z.' 
crores of the above Joan has become 
bad debt due to non-functioning of the 
several umts of the SIRpO/SIR.TDG 
operated by Birla Institute of Tea., 
Dology" Mesra ? 

THE MINISTER OF STATS IlIJ 
THB MINISTRY OF FINANCE (SHlU 
JANARDHANA POOJARY): (a) Yea, 
SIr. 

(b) United Commercial Bank, 
Mesra Branch has extended 10an$ aa4 
advances totallmg Rs. 3.00 crore. to 
the cntf~prt neurs sponsored by Small 
Scale Industrie$ Research Training and 
Dev.:lopment Orgalllsatton which is, 
Registered Aljsoc,atton. 

(c) According to United Commer, 
cia 1 Bank, In all 31 small Scale unit. 
were financed under the scheme. Tho 
Bank ~ expected to take all steps to 
recover the amJllnts as an oogoin. 
exercise. 

I 

[Translation J 

Employment of Scheduled Tribes I .. 
Public Sedor 

47 S 1. SHRI MOHAN J.,~L 
JHIK'RAM : WIll the Minister 0' 
FINANCE be pleased to state : 

(a) the rea~ons for which positi", 
in regard to employment of the person .. 
belonging to the Scheduled Tribes iD 
the public sector undertakings is very 
unsa I ifactory ; 

(b) the total number of emPlo
yees workina in these undertakiBp an. 
the number of the employees beJonliol 
to SchedUled Tribes out of them; 

(c) the Dumber of Scheduled 
Tribe. employees working partlcularly 
io (i) Bharat Brakes and Valv~s Ltd. 
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(U) ~,eJtbwelaht (iii) Bharat Pum})s and 
C"MQPl'easol'l Ltd. (iv) Rharat Procels 
11'4 Nechanicnl Engineering (v) 
II.D"P.B. (vi) Ligan lute (vii) Maruti 
(viii) ScooteR India Ltd." (ix) Tun8a~ 
bhadra Steel Products Ltd; 

'" (d) whether reservation quota 
niles have been complied with in the 
tuukrtakinas referred to in part (c) 
aboVe ; an.d 

(e) whether the Vdcant posts 
will be filled up by obsetving Govern
ment rules while making recruitment 
6f such employees in future? 

THE MINISTBR OF STATE IN 
Tim MINISTRY OF FINANCE 
(SHill JANARDHANA POOJARY): 
(a) and (b). ~s per i'nformation aval1-
able in respect of 195 public sector 
undertakings, the total number of 
emPloyees and the Dumber .1of Scheduled 
Tribes employees out of them, as on 
1.1.1984, were 20,62,,664 and 1,80,784 
respectively. The percentage of 
Scheduled Tribes employees to the tolal 
'lumber of employees was, therefore, 
8.76 compared to the quota of 7.S per 
cent reserved for them. There are, how-

ever, shortfall. in some catelorie. of 
employee. basically due to Don.availa
bility of candidate, with requisite 
qualifications Hnd experience. 

I c) to (e). A st)ltelllent indicating 
tbe number of Scb"duled Cast ea and 
Scheduled Tribes employees in the 
concerned undertakings and their per
centage to the total number of emp
loyees in these' undertakings is given 
below. Forma] directives have been issued 
to the public enterprises, throuah the 
concerned admin 'strative Ministries! 
Departm~nts, to ensure reservations in~ 

'1 regared to employment (or SC/ST. 
more or Jess on the same Hnes as applic
able to filling up of the posts in the 
Central Government. The public sector 
enterprises have to ensure that Govern- . 
ment directives in this regard are 
carried out. However, wherever 
instances of these instructions not being 
properly implemented by the undertak
ings come to the notice of the Govern-. 
ment, the concerned administrative 
Ministries, which are responsible for 
implementing the reservation dtrectives, 
are requested to look into the m'ltter 
for such remedial actton as may be 
necessary. 

Statement 

The Reprsentation 01 Scheduled Castes & Scheduled Tribes as on 1.1.84 

of. 

SI. Name of the under- Total No. of _ No. of % No. of % 
No. taking employees S.C. S.T. 

t 2 3 4 5 6 , 
t. Dbarat Brakes and Valves 

Ltd. 998 52 $.21 S 0.'01 

2. Braithwaite & Co. Ltd. 6065 480 7.91 6 0.098 

3. Bharat Pumps and Com-
preasors Ltd. 2104 304 14.44 3 0.142 

4. Dharat Prooess and Mecba-
uical Bnlineerinl 1330 148 11.12 V 0.52& 

4-

5. H.D.P.B. Presumeable, the reference is to Hoolly Dock-
yard Port Enlineerinl Works. If 80, information 
in respect of that undertakina i. not readil¥ 
aVailable. 

.. 
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~1 ,2 3 

6. Laia,Q Jute 578 

1. Maruti 66S 

8..- Scooters lndfa Ltd. 3288 
~ 

9. Tungabhadra SUlcI Products 
Ltd. 1321 

[E",II,h] 

tuue of Convertible Debenturts on 
Lohia MachlDel 

*4752. SHR.I1SANAT K.UMAR. 
MANDAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Governme It have 
cleared the proposals of Lohia Machi
nes Ltd. Kanpur (U.P.) to. raise 
additional Rs. 10 crONS fro:n the public 
by way of to fUlld its on-goi~g tW?
wheeler ve'ipJ. scooters project 10 

collaboration with Piaggio of Italy; 

(b) if so, considerations which 
weighed with Government in granting 
this approvdl, when this Comp1ny had 
earher been permitted to f .. use large 
amounts from the public by way of 
advance agaInst booking of its scooteroi 
estimated at Rs. 11 S crore, ; 

(c) the amo~nt of existing depo
sits against scooter booking already in 
the custody of this Company after 
deliveries of scooters and cancellations; 

and 

(d) the mode of issue of this new 
aeries of convertible debentures and 
their period of repayment? 

THB MINISTER OF STATB IN 
THB MINlSTR Y OF FINA.NCB (SHRI . 
JANARDHANA POOIARY) : (a) 
Yes,- Sit. 

(b) Th'e Cqmpa!ly was givon 
oonsent a8 the .uidelines roladn,· to 
debeature iS8ucs were latidod. The 
booklni ad •• nclS woro to bo doployed 

" " 
4 5 6 1~ 

70 12.1 ~. 

62 9.32 1 2."150 

406 12.34 4 0.121 

303 22.93 34 2.31 

by tbe company in accordance with the 
guidelines issued by the Department of 
Heavy Industry which do not permit 
ule of these advances as capita I aJthoulh 
a portion thereof can be used as wort
iog capital. 

(c) The company has a depolir 
of Rs. 109.04 crores as on 31.3.1985. 

(d) The issue of 13.S%-
9,09,090 secured cOQvertible d~b:n" 
tures of Rs. 110/· each aggregating 
Rs. 10 crores IS to b~ made for clsb 
at par to th" existing equity shue
holders as rIghts on pro-rata ba'Jis. 
Rupees ten out of the f<lce value of 
Rs. 110/- Will compulsoraly be c.>nverted 
into one equity share of Rs. 10/. eaQb 
on e)tpiry of SIX mJ,ltbs from the date 
of allotmont. Tbe balance face valuo of 
Rs. 100/ rem\ining after aforesaid 
conversion shall be redeemed in three 
instalments of Rs. 3S/-, Rs. 3S, and 
RI. 3o/-"'on expiry of 7th, 8th and 9th 
year of allotment resp".;tivcly. 

Problem. of Exporter. Chemica), 
1 

4 7 5 3. SHRI CHIN r AMANI 
lENA: 

K.U~AR.I 
DBVI: 

PUSHPA 

Will the Minister of COMMBR.Ce 
be pl.:aaed to atate : 

(a) the value of tho chemicala 
being exported every ,~r durin. the 
yca~s 198Z·83, 1983·84 and 1984-'$; 

(b) tho maio problo';' beiDI 
faoed by tbo exportors Qf chehllcal8 • 




